
By Special messenger/Speed post 

ELECTION COMMISSION OF INDIA 
Nirvachan Sadan, Ashoka Road, New Delhi-110001 

 
No.437/6/2007(INST)-PLN-III Dated :    12th  November, 2007 

 
To 
 
 1.  The Chief Secretaries of  all States and Union Territories 
 
 2.  The Chief Electoral Officers of  all States and Union Territories 
 
Subject:   Instruction on the operation of temporary campaign office by the candidates  
 during election period of General / Bye-Elections to the Lok Sabha and State 
 Legislative Assemblies – regarding. 
 
Sir, 

 I am directed to state that during the period of General / Bye-Elections to the 

Lok Sabha and State Legislative Assemblies, the candidates of various parties including 

independent candidates set up and operate temporary offices for the purpose of local 

campaign. A question has been raised regarding the conditionalities under which such 

temporary party offices can be allowed to set up and operate.  

 The Commission, after taking into consideration all relevant factors, has 

prescribed the following guidelines to be followed in this regard :- 

        “ (1)  No such office will be opened by way of any encroachment either of 

public or private property. 

 (2) No such offices will be opened in any religious places or campus of such 

religious places. 

(3) No such offices will be opened contiguous to any educational institution / 

hospital. 

(4) No Such offices will be opened within 200 meters of an existing polling 

station. 

(5) Such offices can display only one party flag and banner with party 

symbols/photographs.  



(6) The size of the banner used in such offices should not exceed ‘4 feet X 8 

feet’ subject to the further condition that if the local laws prescribe a lower 

size for banner / hoarding etc.; then the lower size prescribed by local law 

shall prevail.  

 This may kindly be brought to the notice of all concerned for strict compliance.  

  Kindly acknowledge receipt. 

        Yours faithfully, 
 
 
 

        (K. N. BHAR) 
            UNDER SECRETARY 

 
Copy to:   
 The Principal Secretaries/Secretaries/ Secretaries for follow up action. 


